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Th9'\ 1A 141/99 is taken up for further hearing today. 

The reply hs been p iled. It may be recalled that on 19.3.99 a  S  ingi, 
Bench of this Tribunal directed the respondents not to give effect or 

further effect to the impugned order dated 10.2.99 till this d9te. In 

\he reply it is admitted by the respondents authorities that their 

\ion WS erroneus in passing the order dated 10.2,99. it is further 

sUbtted by flr.Chatterjee, id. counsel for the respondents that the 

impud order is going to be withdrawn by the re*ndents. In that 
View C the matter Mr.Sinha, ld. counsel for the respondents sub -t. 

that ht'\lient is no longer interested in proceeding with the MA.Th 
1A theref'\tands disposed of. 	. 	. 
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